AEGON Religare iMaximize Insurance Plan
ALinked Non-Participating Plan
UIN-138L030V03

Part A

We sincerely thank you for being associated with us. We are delighted to present your Policy documents
along with your original contract documents with AEGON Religare Life Insurance Company.

A copy of your Proposal Form and other declarations will be issued to you. In case,you are not satisfied
with the Terms and Conditions of the Policy, you can opt to cancel your Policy within 30 days (thirty days)
from the date of receipt of this Policy.

You will be issued a Telephone Personal Identification Number (TPIN) which will be sent to you separately,
for security reasons. Using the allotted TPIN you will be able to:

e Accessyour Policy information through your phone from our Interactive Voice Response system (IVR).
e Transact throughyour phone,instead of writing instructions to us in most of the cases.

In case of claim or any service related queries, please feel free to contact us at AEGON Religare Life
Insurance Company Limited, Building No. 3, Third Floor, Unit No.1, Nesco IT Park, Western Express
Highway, Goregaon (E), Mumbai - 400063 or call us at 1800 209 909o0.

You canalso email us at customer.care@aegonreligare.com

We welcome you to AEGON Religare Life Insurance and wish you all the very best.

Warm regards,
e -

K'S Gopalakrishnan
Managing Director & Chief Executive Officer

Your Advisor / Broker contact details
Name

Code

Mobile / Landline number




Part B

POLICY DEFINITIONS

The words and phrases defined below shall have the meanings assigned to them in this Policy unless the
context otherwise requires. Words implying masculine include the feminine, and vice versa. Words in
singularincludethepluralandviceversa.

Agemeansageonlastbirthdayunlessspecifically otherwise provided.
Annualized premiummeanstheamountspecifiedintheSchedule.
Charges meansthevariouschargesasmentionedinSectionE.

Claimant means the Nominee/ Appointee (if Nominee is a minor)/ Assignee; and where there is no
assignmentornominationinexistence,thelegal heir/softhe Policy holder.

Company/We/Us/Our meansAEGON Religare Life Insurance Company Limited.

Cut Off time means the time of a day for the purpose of calculating the Unit price for creation or
cancellation of Unitfromthe Investment Fund. Presently the cut-off timeis 3.00 p.m.,which could changein
futuresubjecttolRDAapproval.

Date of Commencement of Policy is the date on which the benefits under the Policy are affected as
mentionedinthePolicySchedule.

Date of Commencement of Riskisthe same ofthe Date of Commencement ofthe Policy.

Date of Maturity is the date of expiry of the Plan by efflux of the Policy Term and is mentioned in the Policy
Schedule.

Discontinuance means the state of a Policy that could arise on account of surrender of the Policy or non-
paymentofthecontractualpremiumdue,beforetheexpiry ofthe Extended Grace Period of the Policy.

No Policy shall be treated as discontinued on non-payment of the said premium if, within the grace period,
the premium has not been paid due to the death of the insured or upon the happening of any other
contingency coveredunderthePolicy.

DueDate meansthedatesonwhichthePlanPremiumaredueand payable bythePolicy holder.

Fund orInvestment Fund meansaspecificand segregatedinvestmentfund managed by the Companyfor
theexclusiveinterestand benefits ofallthe Policy holderssharingthe same Investment Fund option.

Grace Periodisaperiodof 15daysfor policiesunder monthlymodeand 3o daysforallothermodesstarting
fromthe Due Date of Plan Premiumand endingat the close of business hours on the 15th or 30th day,as may
beapplicable,fromthe Due Date. If the 15th or3oth day,as applicable, fallsonaholiday then the next working
day.

IRDAmeansthelnsurance Regulatoryand Development Authority.
Life AssuredisthepersoninrelationtowhomthePlanisgranted bythe Company.

Lock-in Period meansaperiod offive consecutiveyearscommencingfromthe Date of Commencement of
Policy.

Monthly Dateisthefirstday of each Policy Month.

Policy/ Plan means the contract of insurance entered into between the Policy holder and the Company as

evidenced by this document which sets down the benefits available to the Policy holder and the terms and
conditionsforavailingofsuchbenefit/s.



Policy Anniversaryisthe date correspondingto the Date of Commencement of Policy occurringafterthe
completionofeveryPolicy Year.

Date of Commencement of Policy is the date of commencement of the Plan and is mentioned in the
Policy Schedule.

Policy Term means the period commencing on the Date of Commencement of Policy and ending on the
Date of Maturityas mentionedinthePolicy Schedule.

Policy Year and Policy Monthare measuredfromthe Date of Commencement of Policyandare period of
twelve calendar monthsandone calendarmonthrespectively.

Premium Redirectionisthe optionavailable to the Policy holder to modify theallocation of theamount of
future Plan Premiums into a different Investment Fund from the Investment Fund in effect at the time of
exercisingthisoption.

Proceeds of Discontinuance Policy Fund is the Discontinuance Value after addition of the entire
income earned for the period of investment in the Discontinuance Policy Fund net of applicable fund
management charges, subject toaminimum guarantee of the interest, at the rate prescribed by IRDA from
timetotime.

Proposal Formistheapplicationformsubmittedtothe CompanyforpurchasingthisPolicy.

Redemption meansthe encashing of Units at the prevailing Unit Price and involves cancellation of Units in
transactionssuchas partial withdrawals, discontinuance, maturity or switches.

Top-Up Fund Value means the product of the total number of Units built up from the Top-Up Premiums
andtheUnitPrice perUnitasmaybeapplicable.

Top-Up Premium means an amount of premium that is paid by the policy holders at irregular intervals
besides baseregular premium paymentsspecifiedinthe contract.

Top-Up SumAssured meanstheincreasein SumAssureddueto Top-Up Premiums.
Total Fund Value =Base Fund Value plus Top-Up Fund Value

Unit is a portion or a part of the Investment Fund and is represented by one undivided share in the assets
underlyingthat Fund.

Valuation Dateisthedateonwhichtheassetsofthe FundsarevaluedassetoutinClauseF.7

Youor Your meansthePolicy holdernamedinthe Policy Schedule.



Part C

PRODUCT DESCRIPTION

‘AEGON ReligareiMaximize Insurance Plan’isthe name of aunitlinked insurance planof the Company. Thisis
alinked non participating plan. This Policy will participate in the investment performance of the Investment
Fund(s) of the Company, selected by you. The Policy, however, does not in any way give any rights
whatsoevertoanyshareinthe profitsorsurplus of the businessofthe Company.

Allthe paymentsunderthe Policy willbe madeinIndianrupeesandwill be subjectto prevailingtaxlaws.
C.1Death Benefit
C.1.2Benefit Option1

In case of an unfortunate demise of the Life Assured, the Claimant will receive the higher of Sum Assured
(including Top-Up Sum Assured) or Total Fund Value or 105% of all the premiums paid (including Top-Up
premiums). The Policy Terminates thereafter. Partial withdrawals made during the period of two years
beforethedate of deathwillbedeductedfromSumAssuredforthe calculation of death benefit.

C.1.3Benefit Option2

In case of an unfortunate demise of the Life Assured during the term of the Policy, the Claimant receives the
followingbenefit:

a) MaximumofSumAssured (including Top-Up Sum Assured) or105%of all premiums paid (including Top-
Uppremiums)isimmediately paid.

b) All the future premiums will cease. Company will regularly fund into the Policy holder’s Unit fund an
amountwhichis equivalent to the Premium of the Policy, for the benefits Payment Term. This benefit is
knownasthe Additional Savings Benefit (ASB).

c) Anamount equal to the Annualised premium is paid to the Claimant at the start of every Policy year
followingthe date of deathtilltheend of the Policy Term. Thisbenefitisknownas Income Benefit (IB).

d) Total Fund Value as on the date of intimation of the death of the Life Assured will be reallocated to the
Secure Fund. All benefitsas per the Additional Savings Benefit willalso be invested inthe Secure Fund. At
theendofthePolicy Term,the Total Fund Value will be paidtothe beneficiary.

The Claimant cannot exercise any of the Policy options/ rights such as Partial Withdrawal, Top up
Premium, Premium Redirection, Switch, or any other options/ rights which were available to the Policy
holder.Upondeathofthe Claimantafterthedeath of the Life Assured,thelncome Benefitand Additional
Savings Benefit will continue and the Total Fund Value at Maturity shall be paid out to the legal heir/s of
thePolicy holder.

* In case of death of the nominee whilst the Life Assured is alive, Policy will continue and the Policy
holdercanincludeanothernomineeatanytimeduringthePolicy Term.

* In case of death of the Policy holder, during the minority of the Life Assured, the legal heir/s of the
Policy holder can keep the Policy in-force by continuing premium payments or may discontinue the
Policy.

C.2Maturity Benefit
Onmaturity, Youreceivethe Total Fund Value (including Top-Up Fund Value) as onthe maturity date.
C.3Additional units

The Company mayadd unitsintothe Policyaccount of the Policy holderatvarioustimesinthe Policy Termto
complywiththeexistingIRDA regulationswith respecttonetyieldonthe FundValue.



C.4SegregatedFunds

A Segregated Fund is a specific and separate fund managed for the exclusive interest of all Policy holders
sharing the same Segregated Fund. The Company holds legal and beneficial interests in the assets of each
Segregated Fund and has sole discretion on the investment and the management of each Segregated Fund
within the defined asset portfolio allocation. The three Segregated Funds currently offered under the
productbythe Companyareasunder:

Fund | Segregated Objective Risk Equities Fixed Money
Name Fund Profile Interest Market
Identification Securities | Instruments
Number
(SFIN)

Blue | ULIFo1511/02/ | The Fund objective is to provide long- High 80% - 0% 0% -20%
Chip | 14BLUECHIP | term capital appreciation by investing 100%
Equity EQo138 in a diversified equity portfolio

Fund consisting of predominantly large cap

companies with strong financials,
quality management and market
leadership.

Secure | ULIFooso5/o | This fund will aim to generate income Low 0% 60%-100% | 0% -40%
Fund | 7/08SFo138 | consistent with high levels of liquidity
while protecting the capital. It will
invest in a diversified portfolio of

money market instruments & other

short term fixed interest securities.

Debt | ULIFoogos/o | This fund will aim to generate attractive | Medium 0% 60%-100% | 0%-40%
Fund | 7/08DBo138 returns by investing in a diversified
portfolio of government debt,
corporate debt, money market
instruments and other fixed income
securities of varying maturities.

C.5Top-Ups

A Top-Up premium is an amount of premium that is paid by the Policy holder at irregular intervals besides
regular premium paymentsspecifiedinthe contract.

Top-Up premiums can be paid at any time except in the last five Policy years, subject to the following
conditions:

*  ATop-Up premium paymentis not less than<5,000. This minimum limit may change in future subject
toclearancefromthe|RDA.

+ Atanypointof time duringthe Policy Term, the total Top-Up premiums paid shall not exceed the total
regular premiums paidtodate.

* Nodueregularpremiumisunpaid onthe date of Top-Up premium payments.

 Ifaregular premiumis due and Top-Up is received, such Top-Up premium will first be used to pay all
dueregularpremiums. Theremainderwillbeappliedasa Top-Up.

 Forunits pertainingto Top-Ups, there will be alock-in period of 5years for partial withdrawal for each
Top-Up. However this condition will not be applicable in case of discontinuance or death of Life
Assured.



* AnyTop-Upmadewillresultintoincreasein SumAssuredas perthetablebelow:

Minimum:

Age at making the Top-Up

Increase in Sum Assured

Up to 45 years

1.25 times the Top-Up amount

45yearsand above

110 times the Top-Up amount

Maximum:

Age at making the Top-Up

Increase in Sum Assured

Up to35years

10 times the Top-Up amount

36 yearsto 44 years

1.25 times the Top-Up amount

45 yearsand above

110 times the Top-Up amount

Suchincreasein Sum Assured will be subject to Boardapproved underwritingguidelines. If the underwriting
rejects the increase in the Sum Assured then the Top-Up amount will be returned to the Policy holder
withoutanyinterest.

C.6Partial Withdrawals

Policy holder may make partialwithdrawals,subject tothefollowingconditions:

Nopartialwithdrawalisallowed duringfirstfive Policyyears

Total Fund Value including the Top-Up Fund Value will be taken into account for partial withdrawals.
Partial withdrawals made shall be allowed first from the Top-Up Fund if any (as long as such Fund Value
supports the partial withdrawal) and subsequently, the partial withdrawals may be allowed from the
FundValuebuilt-upfromtheregularpremium.

Amount of any partial withdrawal will not be less than X5,000. Company may increase this limitin future
withpriorclearancefromIRDA.

Maximum amount of partial withdrawal in any Policy year (includingall partial withdrawals made during
thatPolicyyear)is20%ofthe Fund Valueatthebeginningofthat Policy year.

Alldueregular Premiums offirstfive Policyyearshave been paid.
Remainingfundafter partialwithdrawalis notlessthantwoyears’ Annualised Premium.

For units pertaining to Top-Ups, there will be alock-in period of five years for partial withdrawal for each
Top-Up.

Partialwithdrawalsare notallowediftheage of theLife Assuredislessthan18years.

Partialwithdrawalshallnotresultintermination of the Policy.

C.7PremiumRedirections

You can use this facility to change the Premium proportions invested in various Segregated funds. The new
Premium proportionswillbeapplicableforallfuture Premiums paid,including Top-Ups.

C.8Policy Termination

ThePolicywillterminate ontheearliest of thefollowing:

TheDateonwhich Proceedsof Discontinuance Policy Fundare paid;



» At the end of the revival period, subject to the Policy not been revived and the Lock-in period being
completed;

+ The Policy will be foreclosed by paying Total Fund Value if the Total Fund Value falls to the level of an
amount equalto one year’s Annualised Premium or the Total Fund Value isinadequate for the deduction
oftheapplicablePolicy Charges. Thisforeclosurewillnothappenfor premium payingpolicies;

* TheDateonwhichSurrenderValueispaidinthePolicy;

* TheDateof Maturity ofthe Policy;

* TheDateofintimationofthedeath oftheLife Assuredfor Benefit Option1
C.9Suicide Exclusion

Incaseof deathoftheLife Assuredduetosuicide withinoneyearfromthe date ofissue or date of revival,only
TotalFundValueis payableandthePolicyisterminated.

C.1oPaymentof Claim

We will require the following primary documents in support of a Death claim to enable processing of the
claimintimationunderthePolicy. Allbenefitswillbe paidtothe “claimant”as definedinsection C.2above.

* Certificate ofthe Doctor/Medical Officer certifyingthe cause of death;

* Incaseof unnatural death - Post Mortem Report, First Information Report (FIR), Inquest Report and the
Finallnvestigation Reportofthe Police;

» Death Certificate issued by the local authority or the authority authorised to issue the same under the
Registrationof Birthsand Deaths Act,1969;and

+ Claimant’sstatementinprescribedform

* Incaseduetoanyunnatural or other circumstances whichare beyond Claimant’s control, if the Claimant
is unable to supply any of the above documents, then We may waive requirement of such documents
provided Wearetotally satisfied withtheinvestigation carried outtoassessvalidity of the claim.

We are entitled to ask for additional documents (including Policy document) or information for the
processing of the claim. We may also seek professional/independent assistance for speedy disposal of the
claim. You and/or the Nominee/legal heir shall have no objection for Us to obtain any details/information to
formanopinionabouttheclaim.

If due to any act of God or State, strike, lock out, legislation or restriction by any government or any other
authority or any other circumstances which are beyond our control, which restricts performance of our
obligations under this Plan, then, this Plan will be wholly or partially suspended during the continuance of
such force majeure conditions. Once the force majeure conditions ceases to exist, then, we will resume our
obligationsunderthisPlanforsuch period duringwhichtheforce majeure conditionsexisted.



Part D

D.1FreeLook Cancellation

If You are not satisfied with any of the Terms and Conditions of the Policy, You may return the Policy
documenttothe Company for cancellation within 30 days fromthe date You received the Policy. Upon such
cancellation, You will be paid back Fund Value, plus mortality charge deducted, plus Policy administration
chargededucted,lessstamp duty,lessmedical reports cost,less proportionate mortality charge.

D.2Discontinuance of Policy Premium

If the premium remains unpaid at the expiry of the grace period, the treatment of the Policy will depend on
whetherthe premiumisdiscontinuedwithinthefirst5years (lockinperiod) of the Policy ornot.

D.2.1Discontinuance of Premiumwithinfirst fiveyears of the Policy

The Company will send You a notice immediately after the expiry of the grace period (not later than 15 days
fromthatdate of expiry of thegrace period)and provide Youwiththefollowingoptions:

(@) RevivethePolicywithinarevivalperiodof2yearsor
(b) Completewithdrawal (surrender)fromthePolicy withoutanylifecover.

If Youdo notrespondtothe notice sent by the Company withinaperiod of 30 days or opt for option (b) then
the Policy will discontinued and the Discontinuance Value (Total Fund Value less Discontinuance Charge of
the year in which first premium was discontinued) will be shifted to the “Discontinuance Policy Fund”. The
returns of the Discontinuance Policy Fund after deduction of the fund management charges is guaranteed
notto belessthan rate of return stipulated by IRDA. The proceeds of the Discontinuance Policy Fund will be
paidaftertheexpiryofthelockinperiod

If the You choose option (), your Policy will be discontinued. However, you can apply for revival of the
discontinued Policy within two years from the date of discontinuance. If the Policy is not revived within this
period, the proceeds will be paid out at end of lock in period. In the instances where the revival period is not
completedat the end of lockin period, the You can opt to receive the proceeds either upon the completion
of lockin period or upon completion of revival period. If,in such cases, You do not exercise any option, then
the proceedswillbe Paid Uponthe completion oflockin period.

The Policy shall be deemed to be in force as per the Terms and Conditions of the Policy till the Policy holder
exerciseshisoptionortilltheexpiryof 3odaysof notice period,whicheverisearlier.

Discontinuance Policy Fund (SFIN: ULIF01403/09/10DISCONPF0138)

Theassetallocationapplicableunderthefundisasfollows:

Asset Class Equities Government Securities Money Market Instruments

Allocation Proportion 0% 60% -100% 0% - 40%

This fund will invest in a diversified portfolio of government securities and money market instruments of
shorttermmaturities. Themainobjective willbeto generate relatively lessvolatileinvestmentincome which
is at least the guaranteed return of 4% p.a. or as prescribed by IRDA in the prevailing regulation. Any excess
income earned over and above the minimum guaranteed rate will also be apportioned to the
Discontinuance Policy Fund.



D.2.2Discontinuance of Premiumafter first fiveyears of the Policy

The Company will send You a notice immediately after the expiry of the grace period (not later than 15 days
fromthatdate of expiry of thegrace period)and provide Youwiththefollowingoptions:

a) revivethePolicywithinarevival periodof2years,or
b) completelywithdraw (surrender)fromthePolicy,or
c) ConvertthePolicyintoPaid-Up Policy,with Paid-up SumAssured

Paid-Up Sum Assured = (Sum Assured) x (total number of premiums paid)/ (original number of premiums
payableasperthe Termsand Conditions of the Policy).

If option (c) is opted, the Sum Assured will be reduced as per the formula mentioned above. The Company
willcontinue deductionof applicable Policy chargesand keepthe Policyin Paid Up status untilthe Fund Value
does not fall below the amount equivalent to one year’s Plan Premium. Policies with Benefit Option 2 will
cease to offer Additional Savings Benefit and Income Benefit when converted into Paid-Up. The death
benefitinPaid Upstatuswillbeatleast105%ofthe premiums paid.

If You opt for option (2), the Policy will be treated as in-force during the revival period. You can apply for
revival of the discontinued Policy within two years from the date of discontinuance. During the revival
period,the Policy is deemed to be in force with risk cover as per Terms and Conditions of the Policy and the
Policychargesshallcontinuetobededucted.

If Youdonotrespondtothe notice sentbythe Companywithin 30 days or optsforoption (b) thenthe Policy
willbesurrenderedandthePolicy proceedsshallbe paidoutto You.

D.2.2Revival Provisions

You have the option to revive a discontinued Policy within two consecutive years from the date of
discontinuance ofthe Policy,subjecttoourunderwritngrequirements. Atthetime of revival:

+ Alldue premiumswhichhavenotbeen paidshallbe payablewithout charginganyinterest.
* RevivalofthePolicywillbesubjecttosatisfactoryevidence ofinsurability of the Life Assured.

» The Company shall add back the discontinuance charges levied at the time of discontinuance of the
Policy.

* Theproceedsfromthe Discontinuance Policy Fundshallre-allocated to the Segregated funds chosen by
Youbasedontheprevailingunitprices.

+ All benefits under the Policy will become payable to You as per the Terms and Conditions of the Policy
fromtheeffectivedateof revival.

+ Policyadministrationchargesasapplicableduringthediscontinuance periodshallbelevied.



Part K

E.1PremiumAllocationCharge-Zero
E.2Fund Management Charge

This isa charge levied as a percentage of the value of assets and is appropriated by adjusting the Net Asset
Value every day,whentheunitlinked fundsare priced. The applicable service taxand education cess willalso
bedeductedalongwiththecharge.

Secure Fund 1.00% p.a.
Debt Fund 110% p.a.
Blue Chip Equity Fund 1.35% p.a.
Discontinuance Policy Fund 0.50% p.a.

E.3Policy Administration Charge

The charge is %100 per month levied from the Policy fund at the beginning of every Policy month by
cancellingunits. Theapplicable servicetaxand education cess willalsobe deducted by cancellation of units.

E.4Discontinuancecharge

Itwilldepend ontheyearinwhichthe Policyhasbeendiscontinued. Theapplicable servicetaxand education

cesswillalsobededucted.

Wh_erg the Discontinuance Charges

Policy is

discontinued

during the Annualised Premium upto Annualised Premium above

Policy year 325,000 325,000

1 Lower of 20% (AP or FV) subject to Lower of 6% (AP or FV) subject to
maximum of 33,000 maximum of 6,000

2 Lower of 15% (AP or FV) subject to Lower of 4% (AP or FV) subject to
maximum of 32,000 maximum of 35,000

3 Lower of 10% (AP or FV) subject to Lower of 3% (AP or FV) subject to
maximum of 31,500 maximum of 34,000

4 Lower of 5% (AP or FV) subject to Lower of 2% (AP or FV) subject to
maximum of 31,000 maximum of 32,000

5 onwards Nil Nil

AP - Annualised Premium

FV - Fund Value




E.5Mortality Charge

Female mortality rates are slightly lower than males. The mortality charge is deducted by cancellation of
units at the beginning of each month of your Policy. It will depend on your age and the Sum at Risk which is

definedas:

Benefit Option

Sum at Risk

1

Fund Value.

Value.

of Sum at Risk.

Higher of [Sum Assured] or [105% of all premiums paid to date] in excess of
«  For Top-Up, itis defined as Top-Up Sum Assured in excess of the Top Up Fund

For Paid-Up Policies, Sum Assured = Paid Up Sum Assured for the above definitions

of Sum at Risk.

 Higher of [Sum Assured] or [105% of all premiums paid to date].

- For Additional Savings Benefit: Present value of all future benefits. Sum at Risk
factors are given ahead.

«  For Income Benefit: Present value of all future Income benefits. Sum at Risk
factors are given ahead.

For Top-Up, it is defined as Top-Up Sum Assured.

For Paid-Up Policies, Sum Assured = Paid Up Sum Assured for the above definitions

Mortality charges are provided at the end of section E of this document. The applicable service tax and
education cess will also be deducted by cancellation of units. Smokers/Substandard lives may be charged
extraasperBoardapprovedunderwritingguidelinesofthe Company.

E.6 Miscellaneous Charges

Facility Number of Free Charges (%)
Transactions
Switch Fourina Policy year Any extra switches will be charged 0.1% of amount
switched per switch subject to a cap of 3200
Premium Two times inaPolicy year | Any extra Premium Redirection will be charged X100

Redirection

Partial FourtimesinaPolicy year | Any extra Partial Withdrawal will be charged 3200
Withdrawal per withdrawal.

TheMiscellaneous Charges givenabove canbeincreased bythe CompanyuponapprovalfromIRDAbutshall
notexceed500. Theapplicableservicetaxand education cesswillalsobe charged.



Mortality Charge perannumperiooo of SumatRisk. AgereferstoAttained Age ofthe Life Assured.

Age (last birthday) Male Female Age (last birthday) Male Female
7 0.5836 0.58360 41 1.7933 1.40700
8 0.4732 0.58360 42 1.9642 1.51790
9 0.4075 0.58360 43 21621 1.64570
10 0.3798 0.58360 44 2.3914 1.79330
11 0.3830 0.47320 45 2.6558 1.96420
12 0.4104 0.40750 46 2.9590 216210
13 0.4546 0.37980 47 33027 239140
14 0.5084 0.38300 48 3.6864 2.65580
15 0.5659 0.41040 49 41077 2.95900
16 0.6226 0.45460 50 4.5625 3.30270
17 0.6748 0.50840 51 5.0459 3.68640
18 0.7208 0.56590 52 5.5532 410770
19 0.7593 0.62260 53 6.0804 4.56250
20 0.7901 0.67480 54 6.6253 5.04590
21 0.8142 0.72080 55 71883 5.55320
22 0.8326 0.75930 56 7.7733 6.08040
23 0.8461 0.79010 57 8.3862 6.62530
24 0.8564 0.81420 58 9.0355 718830
25 0.8652 0.83260 59 9.7311 7.77330
26 0.8737 0.84610 60 10.4843 8.38620
27 0.8838 0.85640 61 11.3070 9.03550
28 0.8969 0.86520 62 12.2108 9.73110
29 0.9139 0.87370 63 13.2068 10.48430
30 0.9358 0.88380 64 14.3058 11.30700
31 0.9636 0.89690 65 15.5181 12.21080
32 0.9986 0.91390 66 16.85360 13.20680
33 1.0417 0.93580 67 18.32230 14.30580
34 1.0935 0.96360 68 19.93430 15.51810
35 1.1550 0.99860 69 21.70000 16.85360
36 1.2270 1.04170 70 23.63090 1832230
37 1.3105 1.09350
38 1.4070 115500
39 1.5179 1.22700
40 1.6457 1.31050




SumatRiskfactor Additional Savings Benefit Charges (for both Maleand Female)

Monthly Additional Savings Benefit Charge = (Mortality Charge as per the table depending on Attained age/
12)x[Annualised Premiumx(SumatRiskfactor-o0.5)]/1000

Additional Savings Benefit Sum at Risk factors
Premium Payment Term (years)
Policy Year 5 7 10 15 20 25
1 4.55 6.08 8.1 10.90 13.09 14.80
2 3.72 5.33 7.46 10.39 12.69 14.49
3 2.86 4.55 6.79 9.86 12.27 14.16
4 1.95 3.72 6.08 9.31 11.84 13.82
5 1.00 2.86 5.33 8.72 11.38 13.46
6 1.95 4.55 8.1 10.90 13.09
7 1.00 3.72 7.46 10.39 12.69
8 2.86 6.79 0.86 12.27
9 1.95 6.08 9.31 11.84
10 1.00 5.33 8.72 11.38
1 4.55 8.1 10.90
12 3.72 7.46 10.39
13 2.86 6.79 9.86
14 1.95 6.08 9.31
15 1.00 5.33 8.72
16 4.55 8.1
17 3.72 7.46
18 2.86 6.79
19 1.95 6.08
20 1.00 5.33
21 4.55
22 3.72
23 2.86
24 1.95
25 1.00




SumatRiskfactor IncomeBenefit Charges (for both Maleand Female)

Monthly Income Benefit Charge = (Mortality Charge as per the table depending on Attained age / 12) x
[Annualised Premiumx(SumatRiskfactor-o.5)]/1000

Income Benefit Sum at Risk factors
Policy Term (years)
Policy Year 15 20 25
1 10.90 13.09 14.80
2 10.39 12.69 14.49
3 9.86 12.27 14.16
4 9.31 11.84 13.82
5 8.72 11.38 13.46
6 8.1 10.90 13.09
7 7.46 10.39 12.69
8 6.79 0.86 12.27
9 6.08 9.31 11.84
10 5.33 8.72 11.38
11 4.55 8.11 10.90
12 3.72 7.46 10.39
13 2.86 6.79 9.86
14 1.95 6.08 9.31
15 1.00 5.33 8.72
16 4.55 8.1
17 3.72 7.46
18 2.86 6.79
19 1.95 6.08
20 1.00 5.33
21 4.55
22 3.72
23 2.86
24 1.95
25 1.00




Part F

F.1Assignment&Nomination
(i) Assignment (AllowedasperSection38ofInsurance Act1938)

The Policy holder may assign the benefits under the Policy in favour of any person. Policy holder is
required to give awritten notice to Us together with the endorsement or instrument duly attested ora
copythereofdulycertifiedtobecorrectby Youandtheassignee.

(if) Nomination (Allowedas per Section39 of Insurance Act 1938)

The Policy holder may at any time during the Policy Term appoint any person as Nominee for receiving
the paymentofthebenefitsunderthe Policy. Wherethe Nomineeisaminor,the Policy holderisrequired
to appoint a person who is not a minor (the “Appointee”) to receive the benefits under the Policy.
Nomination can be made by communicating the same in writing to Us. The Nominee can be changed by
the Policy holder at any time during the term of the Policy and any such change will vacate any earlier
nomination.Nominationwillbe cancelleduponregistration of assignment.

Assignment or nomination will not be permitted where the Policy is issued under the Married Women’s
PropertyAct,1874.

Inthe absence of a nomination or assignment, the Death Benefit will be paid to the Policy holder’s legal
heirsubjectto productionof necessarydocumentationevidencingtitletothe benefitsunderthe Policy.

We do not express any opinion on the validity or legality of the assignment or nomination. The
Assignmentand Nominationiseffectiveagainst Usonlyuponregistration by Us.

F.2Fraud or misrepresentation

In case of fraud or misrepresentation in the proposal of insurance or in the documents submitted by you in
support of the proposal of insurance, we reserve the right to cancel the Policy by paying Surrender Value,
subject to such concealment, non-disclosure, fraud or misrepresentation being established by Us in
accordancewithSection4softhelnsurance Act,1938.

F.3Misstatement ofage orgender

The Premium and Charges payable under the Policy have been calculated on the basis of the age and / or
gender of the Life Assured as declared in the Proposal Form. Without prejudice to the Company’s other
rightsandremediesincludingthoseunderthelnsurance Act,1938,iftheage orgenderoftheLife Assured has
been misstated orincorrectly mentioned, then the Company will re-calculate the Charges using the correct
Ageandgender. Thismaybedoneinany of thefollowingmanner:

a) Ifthecorrect Ageis higher than the Age declared in the Proposal Form, the Charges payable under
the Policy shall be altered corresponding to the correct Age of the Life Assured from the Date of
Commencement of Policy and You shall pay to the Company, the difference between the Charges
chargedatsuchlowerrate (more specifically mentionedinsection E) and such re-calculated higher
rateretrospectivelyfromthe Date of Commencementof Policy.

b) IfthecorrectageoftheLife AssuredislowerthantheagedeclaredintheProposal Form,the Charges
payable under the Policy shall be altered corresponding to the correct age of the Life Assured from
the Date of Commencement of Policy and the Company may adjust the difference by adding Units
correspondingto the difference between the Charges charged at such higher rate and the Charges
chargeable at such re-calculated lower rate retrospectively from the Date of Commencement of
Policy.

c) If at the correct age, the Life Assured was not insurable under the Policy, then Company may
terminatethe Policyandrefundthe Total Fundvaluelessalltheapplicable charges.



Notwithstanding the above the Company may terminate the Policy and refund the Fund Value less all the
applicable Charges.

F.4Electronic Transactions

You shall adhere to and comply with all such terms and conditions as We may prescribe from time to time.
Any transactions carried out by or through any electronic facilities or means established by or on behalf of
Us,inrespectofthePolicy,shall constitutelegally bindingandvalidtransactionson You.

F.5 Taxation

The tax benefits and Benefits payable under the Policy would be as per the prevailing provisions of the tax
lawsinIndia. WereservetherighttorecoverstatutoryleviesincludingService Tax (plusapplicable education
cess) by way of adjustment to the charges payable or make necessary recoveries from the benefits payable
underthePolicy.

F.6 Valuation of Segregated Fund

The Unit Price (NAV) of each fund shall be determined daily as per the regulations/guidelinesissued by IRDA
fromtimetotime (the ‘Valuation Date’). As per the current guidelinesissued by IRDA, We will determine the
UnitPrice of each Funddailyas perthefollowingformula:

[Market Value of investment held by the Fund + Value of current assets - Value of current liabilities and
provisions, ifany] Divided by [Number of units existing on the Valuation Date (before creation/Redemption
ofunits)]

F.7Segregated Fund Addition

The Company may from time to time create and add new Segregated Funds with different Charges with the
approvalofthelRDAand consequently,newSegregated Funds may be madeavailabletothe policy holder. All
provisions of the Policy willapplytosuch new Segregated Fundsunlessstated otherwise.

F.8Segregated Fund Closure/ Modification

The Company reserves the right to close/ modify any Segregated Fund at any time by giving a three month
written notice of its intention to close/ modify the Segregated Fund. From the date of such closure, the
Company will cease to create or cancel Units in the said Segregated Fund (‘Closing Segregated Fund’).
Closure/ modification of aSegregated Fund will be on the happening of an event which in the sole opinion of
the Company requires the said Segregated Fund to be closed/ modified and such closure/ modification of a
Segregated Fund shall be subject to prior approval of IRDA. In the event of a modification of a Segregated
Fund the Company will inform the impacted Policyholders of the change and provide all other fund options
intheeventthepolicyholderwishestochooseadifferent Segregated Fund.

In the event of a Segregated Fund closure, the Company will ensure a Segregated Fund with the same
investment objective as the closed fund is available to the policyholders or a new fund with the same
investment objective will be provided by the Company post approval from the IRDA (‘Replacement
Segregated Fund’ineither case).In casethe ‘Replacement Segregated Fund’is not available the default fund
tobeusedinthis case willbethe Secure Fund. The Company willinformthe policy holder who have moneyin
the ClosingSegregated Fund of the Replacement Segregated Fundandallotherfund optionsintheeventthe
Policyholderwishesto chooseadifferentinvestmentstrategy. Uponreceiving policy holder’s confirmation,
unitsinthe Closing Segregated Fundallocatedto the Policy willbe cancelled onthe last Valuation Date of the
ClosingSegregated Fund. The Companywill create Unitsinthe Replacement Segregated Fund orothersuch
fund as chosen by the Policy holder, with proceeds from the cancellation of the Units in the Closing
Segregated Fund on the last Valuation Date of the Closing Segregated Fund. No switching charge will be
appliedincaseof closure/modification of fund.

Inthe event of no response within the stipulated timeframe, the Company’s default option will be to switch
Policy funds from the Closing Segregated Fund to the default fund (which is the Secure Fund), and change



Allocation Proportioninsuchaway that the percentage of allocation of premiumto the Closing Segregated
Fundisnowallocatedtothedefaultfund.

F.9 Switchamongst Segregated Funds

You can apply for Switch of funds from one Segregated Fund to another/ others through a Switch
Application Form or the Switch Process as and when available and specified by the Company. The facility of
Switch would be subject to the administrative rules of the Company, existing at the time of the Switch
application.Switchingoffundswillbe effectedatthe Unit Price declared onthe date the Switchapplicationis
received and accepted by the Company before Cut-off time and on the next day’s Unit Price declared if the
applicationisreceivedandacceptedatthe Companyafterthe Cut-offtime.



Part G

G.1Notices

Any notice, direction or instruction given to Us under the Policy shall be in writing and delivered by hand,
post,facsimileorfromregisteredelectronic mailto:

Customer Service Department

AEGON Religare Life Insurance Company Limited, - Corporate Identity No.: U66010MH2007PLC169110.
Building No. 3, Third floor, Unit No.1, NESCO IT Park, Western Express Highway, Goregaon (E),
Mumbai 400 063. Or such other address as may be informed by Us.

Toll free number: 1800 209 9090

E-mail: customer.care@aegonreligare.com

Any notice, direction or instruction to be given by Us under the Policy shall be in writing and delivered by
hand, post, courier, facsimile or registered electronic mail at the updated address in the records of the
Company.

Youarerequestedtocommunicateanychangeinaddressimmediatelytoenableustoserveyoupromptly.
G.2ApplicableLaw

ThisPolicyissubjecttothe provisionsof thelaws of India.

G.3Currencyand Payment

All payments to or by the Company will be in Indian rupees and shall be in accordance with the prevailing
regulationsandotherrelevantlaws of India.

G.4Consumer GrievanceCell:
Youmay reachusforanycomplaints/ grievancesinany of thefollowingmanner:

» By calling the Toll Free Number 1800 209 9090 between 9.00 AM to 7.00 PM from Monday to
Saturday (exceptNationalHolidays) or

» Bywritingane-mailtocustomer.care@aegonreligare.comor
* Byregisteringthegrievance onthewebsite of the Companyat www.aegonreligare.comor

In case of disagreement with the response of the Company or no-response within 15 days, the grievance can
be escalated to Grievance Redressal Officer by an e-mail to grievance.manager@aegonreligare.com or
writtenletterat:

Grievance Redressal Officer

AEGON ReligareLifeInsurance Company Limited, - Corporateldentity No.:U66010MH2007PLC169110.
Building No. 3, Third floor, Unit No.1, NESCO IT Park, Western Express Highway, Goregaon (E),
Mumbai 400 063.




G.5lnsurance Ombudsman

In case You are not satisfied with the decision/resolution or have not received any reply to Your complaints/
grievances within a period of 15 days, You may approach the Insurance Ombudsman, if your complaint
pertainsto:

i) Anypartialortotalrepudiation of claim;

i) PremiumpaidorpayableintermsofthePolicy;

i) Delayinsettlementofclaim;

iv) Non-issueof Policydocumentto customersafterreceiptof Installment premiums

v) Any claim related dispute on the legal construction of the policies in so far as such disputes relate to
claims.

The addresses of the Insurance Ombudsmen are enclosed with this policy document. You are requested to
visit the website of the Company for updated information on contact details of the Companyand Insurance
Ombudsmen.
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